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CENTRAL AOniNISTRATIWE TRIBUNAL
PRINCIPAL BENCH: NEy DELHI

O.A. No. 37/95

Nay Delhi this the 3rd day of fabsmry 1997

Mofi'ble Shri S.R.Adige, HembarCA)
Hon'bie Dr. A.Vadawalli, HaBberO)

Shri Vishnu Outt
S/o Shri llyssadi Lai,
R/o Quarter Ho. 34/485,
OrtS Colony,
Amrit Ktifij, Hari Nagar,
ttiey Delhi.

(By Advocate: Shri S.C.Digpaul)

Versus

fianerai Ranager,
Delhi Rilk Scheme,
yest Patal Nagar,
Nay Delhi.

(By Advocate: Shri K.C.Sharma)

ORDER(Oral^

te Hmlhlg^Shri S.fi.AdiQe. ReaberCA^

Heard.

2. Both counsel agree that in the event that fresh

vacancies in the grade of Electrical Fitter/Fitter-cu®

Pu»p.Operat©r became available with respondents, and
applicant files a self-contained representation within
two weeks from the date of receipt of a copy ©f this
judgement for consideration for promotion against the
same, respondent should examine the representation and

dispose of the representation by a detailed speaking and
reasoned order in accordance with law under intimation
to the applicant within two months from the date of

receipt of the said representation, ye direct aecerdingiy.

3. If any grievance survives thereafter it will be
open to the applicant to agitate the same through
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appropriate original proceedings in accordance

yith lay.

4. The Oft stands dispo^d of aceordingly®

Mo costs*

Ca8*A.y£DAW4ai) (S.R.AtOlGCy
ne«fear(3) flei^erCA)


